
ACT No. TI11 OF 1870. 

PASSED BY TIIE GOVERNOIL GENBIL~~L OF INDIA IN COUKCII,, 

(Receioel-Z Lhe asseni of the Goz;e~?zor Genelad on the 1 8 t h  

Jlarch 18 7 0 )  . 

A11 Act for the prevention of the murder of Female 
Infants. 

WHEREAS the murder of female infants is bclievect Proamble. 
to be commonly committed in certain parts of British 
India; and ~vlicreas it is necessary to make better 
provision for the prevention of the said offence ; It is 
hereby cnacted as follows :- 

1. If it shall appear to the Local Government Power to 

that the said offence & commonly committed in any E:;;s ;;;ir 
district, or by any class, or family, or persons residing ~ , t  ill p r t i -  

therein, the Local Government may, with the previous culal.districts. 
sanction of the Governor General of India in council, 
declare, by notification published in the official 
Gazette, and in such other manner as the Local G0v- 
ernnient shall direct, that measures for the preventioii 
of such offence shall be taken under this Act, in 
such district, or in respect of such class, or family, or 
persons. 

The notification shall define the limits of such ciis- 
trict, or shall spccify the class, or family, or persons 
to mhoni such notification is to be deemed to apply. 

2. JVhcn sucli il~tifica~tion shall have been 19~1~. Ponror to 
lislied as aforesaid, it shall be l a ~ v f ~ ~ l  for the Local 'llc''lc r'llcs~ 

Government, subjcct to tlie provisions of section tliree, 
from time to tirne to niake rules consistent vi th  this 
Act, for all or ally of tlie follo~ving llurposes :- 
(1.) -For nzaking and maintaining registers of 

births, marriages, ancl cteatlis occnrring i l k  

6~1~11 district, or in or aniong the class, 
family, or persons to ~vll'i)iii S L I C ~ ~  notifica- 
tion has been i11acl.c apl3licnble ; rllltl for 



Confir~nation 
and publica- 
tion of rulcs. 

makiiig, from time to time, a census of 
sucl~ llcrsons, or of ally otller persons 
residing within such district : 

-For the entertainment of ally police force in 
excess of tlie ordinary fixecl cstablish- 
ment of police, or for the entertainlllent 
of any officers or servants, for the pur- 
pose of preventing or cletectin,a the 
murder of -fs~nale infants i11 such district, 
or iu or among such class, family, or 
persoas, or for carrying out any of the 
provisions of this Act : 

(3.)--For prescribing how and by whom inforina- 
tion shall loe given to the propcr officers 
of all births, marriages, aiid cleaths 
occurring or about to occur in suclr 
district, or in or among such class, 
family, or persons : 

(A*.)--For the regulation ancl liinitation of expenses 
illcurred loy any person to -vvliom such 
notification applies on account of the 
celebration of marriage or of any cere- 
mony or custom conilectecl therewith : 

(5.)-For regulating the manner in which all or any 
of the expenses iiicrarrecl in carrying illto 
effect rules made under this secliolz shall 
be recovered from all or any of tlie in- 
habitants of such district, or from the 
~ c r m n s t o  whom such notificntioil is ap- 
plicable : 

(6.)-For deffniilg the duties of any officer or servant 
appointeel to carry out any rule lllacle 
under this section. 

3. No rule or alteration made nncler section two 
shall take effect until it shall have been collfir~lzccl by 
the Governor General of 1 nclia in @onncil and pnblish- 
ecl in the Gazetie of ~ L C ~ ~ C C  ancl also iia the local 
Gaeette. 

Copies of every suclx rnle shall be afixcd in sucb 
places, and sl~all bc distril~~~lecl in silcll man n c ~ ,  as 
tile Local G;ovol*illllcut i m ~  clilbeut. 

4, -\tillol~? c.1. 



4, T%Tl~oever disoheps any such rule shall, on runi,tl,c,:t 

coaviction before any O%CC~* cxcrcisiilg thc porn-crs of fnv hvpaph 

:l, Mag is l,lla Lc:, ljr. pu~iishecl tvith irfipvisonnleilt for a rules. 
term which may extend to six months, or with fine 
1~~11ich may extend to one thousand rupees, or with 
both. 

5. Notliing in this ,4ct, or in any rule made and Saving of 
prosccutions published as aforesaid, shall prevent any person from ..a,, o~I,,, 

being prosecuted ancl punished under any other law laws. 

for any oRence puaishable under this Act : Provided 
that no persoli shall be punished twice for the same 
offence. 

6. If it appears to the Xagistrate of the District Power t o  
place nrglect- that any person to whom the notification inentioiled cll;l~,,ll 

in section one applies, neglects to make proper provi- uucler snper- 

sioii for the maintenance of any female cllild for "ision. 

whose maintenance he is legally responsible, and that 
the life or healtli of such child is thereby endnngerecl, 
such Magistrate may, in his discretion, place the 
child under such supervision as he may think proper, 
and shall, if necessary, remove the child from. the 
custocljr of such person. 

The Magistrate of the District may order him to 
make a monthly allowance for the maintenance of 
the child at such monthly rate not exceeding fifty 
rupees as to such Magistrate shall seem reasonable, 
and if such person wilfully neglects to comply ~vitli 
such order, such Magistrate may, for every breach of 
the order, by warrant direct the amount due to be 
levied in manner provided by section sixty-one of the 
Code of Criminal Procedure. 

Notl~ing in this section shall affcct the 130x1-ers 
of iV1agjstrntes under section three huiidrecl ancl sistcen 
of the samc Cocle. 

7. This Act shall, in t l ~ c  first i~~stance, extend estcut of 
only lo the North-Western Pro~iaces, to tllc Panjiib, -Ic1- 
and to Oudh ; but the Govcrnor Gcncral of Iilclia in 
Council may by order extcilcl it, to ally part of the 
tewitorics (other tllali Oudh) uilclcr the iili~iiecliatc 
atllministration of tho Government of India ; ailcl the 
Gorei*nor of' ItInclrns izl Council, tlic Govcrilor of 

1 3 0 1 ~ i b ~ y  



B(~i111ra~y in Council, and the Tdienipnant Goycr,rc,r ( 

Bclngal, may severally by order oxtelrcl it to any paa 
of the territories under their respective govcmlllents 

Every order under this section made by the Govcrr 
or General of India in Council shall be published i 
the Gnxette of Inclia. Every other ordcr madc uiiclf 
this scction shall be published in the  local oiiicir 

I . .L 

Gazette. 


